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Shri Supakar: I want to know how 
the functioning of this department will 
differ from the T.D.E and the DSO. 
That question has not been specifically 
-answered.

Shri Raghununaiah: I have explain-
• ed that. Before the new set-up, re­

search, development and inspection 
were under the Controller General of 
Defence Production. Now, with this 
bifurcation, research and development 
are put under this new department of 
which there is a separate head so that 
the Controller General of Production 
is left with the work of production and 
Inspection.
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Shri M. M. Das; I shall read the 
^English answer also.

(a) No, Sir. No such report was 
vailed for.

(b) Does not arise.
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Shri M. M. Das: No Sir.
Mr. Speaker: The answer has been 

given. Once it has been given, what 
is the meaning of asking for the 
same answer?
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Shri M. M. Das: No, Sir. We have 
not received any information.
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Shri M. M. Das: These things are 
closely guarded secrets and we have 
not made any attempt. The Govern­
ment organisations and research in­
stitutions have not made any attempt 
to go deep into the matter.

Shri Gajendra Prasad Sinha: It is
an important question and I want to 
ask one question.

Mr. Speaker: We go to the next 
question.

Law Commission

+
• in  /S h ri D. C. 8hama:

* \  Shri Bam Krishaa:
Will the Minister of Law be pleased 

to refer to the statement of work 
done by Law Commission as laid <m
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the Table of the House on the 25th 
November, 1957 and state the pro­
gress of work done by the Law 
Commission since then?

The Deputy Minister of Law (Shri 
Hajarnavis): the First Section of the 
l>aw Commission dealing with the Re­
form of Judicial Administration com­
pleted its tour of the remaining two 
States viz., Madhya Pradesh and Bihar 
in the month of November, 1957. 
Thereafter that Section held meetings 
from the 2nd to the 7th January, 1958 
to discuss the evidence and consider 
suggestions for reform. The conclu­
sions reached at the meetings were 
finalised at a joint meeting of both 
Sections of the Commission on the 
25th January, 1958. The report is 
likely to be submitted to Government 
in two or three months.

The Second Section of the Law 
Commission, which is mainly concern­
ed with the Statute Law Revision, has 
finalised its Eighth Report on the 
Indian Sale of Goods Act, 1930 which 
will be submitted to Government 
shortly The report on the Spec5fic Re­
lief Act, 1877 is in the final stage. 
Another report on the Negotiable In­
struments Act, 1881 has been drafted* 
and is awaiting consideration of the 
Commission.

Shri D. C. Sharma: How long will 
it take for the Commission to com­
plete its survey of the reform of judi­
cial administration?

Shri Hajarnavis: The report is ex­
pected to be submitted by April 1958 
or soon thereafter.

Shri D. C. Sharma: How many in­
terim reports are going to be submit­
ted by the Law Commission with re­
gard to statutory laws revision?

Shri Hajarnavis: They have already 
submitted seven reports and the next 
reports expected are about the Income- 
tax Act and Land Acquisition Act

Shri D. C. Sharma: May 1 know
if the work of this Commission is going

to be continuous or is there any dead­
line for the Commission to complete its 
work?

Shri HajaraavJs: At present, the
life of the Commission has been ex­
tended only up to 30th June, 1958.

Shri Tangamani: The hon. Deputy 
Minister stated that the report on the 
reform of judicial administration will 
be submitted by April, 1958. May I 
know when that section of the report 
which deals with the statutory laws 
is likely to be placed before us or pub­
lished?

Shri Hajarnavis: Three reports have 
already been placed before the House. 
Those reports are___

Shri Tangamani: iJly question was 
specific. I want to know when that 
section of the report which deals with 
statutory laws is going to be published.

Shri Hajarnavis: As soon as they are 
submitted, they will be placed before 
the House. Three reports have already 
been placed before the House, as for 
example, reports about the British 
statutes applicable to British India 
and the Registration Act. Regarding 
the other reports, as soon as they are 
submitted, they will be placed before 
the House.

Mr. Speaker: He has no information 
regarding that

Shri Tangamani: In the statement
it is mentioned that it is being receiv­
ed. I want to know how long it ' is 
likely to take. He is very specific 
about the first part of the question, 
namely, about the reform of judicial 
administration. He is very definite 
about that. I would like to know how 
long the other report, namely, the one 
on statute law, is likely to take.

Shri Hajarnavis: It is expected that 
these reports will be submitted before 
the 30th June, 1958.

Shri Thimmatah: May I know whe­
ther the Law Commission has examin­
ed certain Acts, State or Central, 
which are contrary to the provisions 
of the Constitution?
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Shri HaJustTii: May I give the 
name* of the Acts which are under 
examination? They are: The Limita­
tion Act, The Contracts Act, The Sale 
c| Goods Act, 'the Partnership Act, 
The Negotiable Instruments Act, The 
Specific Relief Act, The Income Tax 
Act and the Land Acquisition Act.

Indo-Pak Archaeological Finds

4-
/  shr! H* S' Mukerjee:

118 \ Shri M. Elias:
Will the Minister of Education and 

Scientific Research be pleased to 
refer to the reply given to Starred 
Question No. 799 on the 4th Decem­
ber, 1957 and state whether Govern­
ment propose to have a reciprocal 
arrangement with Pakistan for the 
mutual exchange of fascimiles of 
inscriptions and photographs of 
significant archaeological finds?

The Minister of State in the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrimali): The Central Ad­
visory Board of Archaeology at its 
meeting held on 14-9-57 passed a 
P«-ohition to this effect and the pro­
posal is under the consideration of the 
Government of India.

Shri H. N. Mukerjee: May I know 
if our Archaeological Survey keeps a 
regular contact' with the Pakistan 
Archaeological Survey because certain 
problems regarding the ancient period 
of our history overlap?

Dr. K. L. Shrimali: This is with re­
gard to the specific question and I 
said that the matter is under the consi­
deration of the Government of India.

Shri Ranga: Which matter is under 
consideration? Is it the resolution 
passed by the Archaeological Board 
or is it the question of having recipro­
cal arrangements with Pakistan Gov­
ernment? Are the Government of 
India in consultation with the Pakis­
tan Government in regard to this mat­
ter?

Dr. K. L. Shrimali: The resolution 
refers to the question of the Board of

Archaeology which has been asked by 
the hon. Member.

Shri Mohammed Ellas: In view of 
the growing desirability of the people 
of India and Pakistan for greater 
understanding and relations between 
India and Pakistan, will the Depart­
ment of Archaeology keep close con­
tact with the Archaeological Depart­
ment of Pakistan?

Dr. K. L. Shrimali: This is a very 
limited question and, as I said, the 
matter is under the consideration of 
the Government of India.

Aerial Survey of Western Ghats

+
f  Shri Warior:

•117. {  Shri A. K. Gopalan:
 ̂Shri Punnoose:

Will the Minister of Education and 
Scientific Research be pleased to
state:

(a) whether there is any proposal 
to conduct an aerial survey of the 
Western Ghats;

(b) if so, the stage at which it is 
at present; and

(c) the main objectives of this 
survey?

The Deputy Minister of Education 
and Scientific Research (Shri M. M. 
Das): (a) Aerial survey is being con­
ducted in the States of Kerala and 
Bombay in connection with the Idikki 
and Mula projects respectively.

(b) Of the 49-3 sq miles of survey 
involved in the Idikki projects in 
Kerala, only 28 sq. miles of survey re­
main to be carried out; this is expect­
ed to be completed during the current 
field season.

The Surveys connected with the 
Mula project in Bombay have only 
just commenced.

(c) These Surveys are meant to 
meet the demands of the Central Gov­
ernment Departments and States Gov­
ernments for surveys and. maps re­
quired in connection with various 
river-valley projects etc. included in 
the Second Ftat Year Plan.




